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to Questions 316

DESU dues on official organisation
1015. MISS SAROJ KHAPARDE: Will
the Minister of POWER be pleased to state:

(a) whether it is a fact that some
official organisations owe money to
D.ES.U. on account of electricity
used by them;

(b) if so, the details thereof- and

(c) what action Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a)to (c)

The amount reocverable by DESU from
major official organisationsllocal  bodies
as on 30-6-1993 is as follows:—

Namc of the Organlsatlon : Amount
(Rs. in crores)

New Delhi Mumcipal Com-

mittee 85.79
M.E.S. (Delhi Cantonement) 0.50
Municipal Corporation of

Delh?a. . - g.11
Delhi Water Supply & Se.

wage Dlsposal Undertak-

ing . . 156,42
Delhi Deveoplmenl Autho-

ity . . 20.84
Delhi Traffic Police for tra-

fic signals blinkers . 0.65

T Tom: _'zsz 1

Recovery of dues from these orgamsanons
is followed up by DESU at appropriate
levels, including Standing Committee headed
by Chief Secretary, Delhi Administration,
from time to time.

Failure of the Northern Grid

1016. SHRI P. UPENDRA:
SHRI SANGH PRIYA
GAUTAM:
DR. NAUNIHAL SINGH:
SHRI KRISHNA KUMAR
BIRLA:

Will the Minister ~ of
pleased to state:

(a) whetherit is a fact that the five
northern States and the Capital plunged

POWER  be
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in darkless on 6th-7th July,
failure of the Northern Grid;

(b) if so, the reasons of the failure;

(c) whether it is also a fact that Go-
vernment have instituted an enquiry into
such a failure;

(d) whether any responsibility has been
fixed and if so, what action has been taken
thereon; and

(e) what steps are being taken by Go-
vernment to ensure regular power supply?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU); (a) and (b) No
failure of the Northern Grid occurred on 6th-
7th July, 1993. However, a major grid
disturbance occurred in Northern region on
6/7th June 1993. A fault was initiated either at
400 kv Switchyard of the Singrauli super
thermal power station or on the Singrauli-
Kanpur 400 KV transmission line. The bus.
bar protection at Singrauli Switchyard failed
to operate which caused the tripping of all the
generating units at Singrauli and Rihand super
thermal power station* leading to the Grid
failure.

(c) to (e) The government appointed a
Committee of two experts namely S/Shri V.
B. Eswaran and A.K. Sah to loot into the
causes of grid disturbance in the Northern
Region on the night of 6/7th July. 1993 and
to suggest remedial measures. The
Committee has submitted an interim report
cm 19th July, 1993.

Recommendations of Committees on grid
disturbances are implemented by concerned
agencies and their implementation is
monitered by Central Electricity Authority,
to ensure uninterrupted power supply.

Thermal power sections causing pollution

1017. SHRI JAGMOHAN: Will the
Minister of POWER be pleased to state:

(a) what is the number of Central
Thermal Power units in the country
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that are causing pollution beyond the norms
as indicated by the Ministry of Environment;

'(b) what is the extent to which the quality
of water in rivers and streams has been
affected by the effluent discharged by these
power plants; and

(c) what measures have been enforced to
bring down pollution to the acceptable level
and whether any time-limit has been fixed
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a) Out of a total of
72 thermal power units in the Central Sector.
27 units are meeting the stack emission
standards stipulator by the Ministry of
Environment & Forests.. 19 thermal units do
not meet the requirement and corrective
action on them are trader way. On 26 thermal
units. 8 of which are new, action has been
initiated to establish system of measuee-ment
of stack omission.

(b) As per 'morms of the Ministry of
Environment & Forests, several parame
ters are to be controlled before the
effluents are discharged out from ther-
mal stations. Since the parameters to
he controlled are measured before dis
charge the water down stream is not
normally expected to be affected.

(c) The pollution control equipmente
in old thermal stations are not adequate
to meet the latest stack emission stan
dards. In order that the latest pollution
control standards are met. repairs/re
novation/replacement  work on  chese
equipments has been included on the
renovation and modernisation schemes
being implemented under the 7th and
8tb Plan periods. Works on majority of
the units covered under the 7th Plan
has been completed, while those under
the 8th Plan are at different stages of
implementation and are expected to be
completed by the end of the 8th Plas.



